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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCH, PUNE

Appeal No. 16/2025 (WZ)

]

]
)

Reg Iif. 2491

\ \BuO (7035 / o // DHARMA GOPAL PEDNEKAR &anr. .. Appellant
Sl < q,..};*/ / ersus

GCZMA & ors - Respondents

AFFIDAVIT - IN - REPLY ON BEHALF OF THE RESPONDENT
NO. 2

I, MICHAEL X. D’SILVA, S/o Paul M. D’silva, aged 60 years, Indian

National, R/o H. No. 1355/B, Tembwada, Morjim, Pernem, Goa; the

Respondent No. 2 herein, do hereby solemnly state on oath and

affirm that -

1. I say that I have read and understood the contents of the
present Appeal. I deny the contents and grounds urged in the
present Appeal in so far as the same are inconsistent with my
case. Any allegation/claim/content of the present Appeal that

is not specifically denied and/or dealt with by me

@/
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hereinafter ought not to be construed as an admission for want

2
f”%:‘a
of specific denials. //?0
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. I say that I am filing the present Reply to place on record the'\ NN
e,
Nl I
facts and records pertaining to my case and also to deal with the s

allegations made in the appeal.

CASE OF THE RESPONDENT NO. 2

. At the outset, I say that the present proceedings are motivated
by a personal grudge held against me by the Appellants who
have an ongoing dispute with me being RCS 27/2013 pending
before the Civil Court in Pernem, Goa. Copy of the Memo of

Plaint in RCS 27/2013 is annexed herewith as Annexure R2-1.

. Be that as it may, I say that the property in question is Survey
No. 119/4(A) of Morjim Village, Pernem, Goa (hereinafter, “the
said property”). The said property is within the CRZ III areaand

is located between the 200-500-meter CRZ area.

. I say that my late Father is declared MUNDKAR of the dwelling
house in said property by the Authority vide Order dated 30-

08-1983 under the Goa, Daman and Diu Mundkars (Protection
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from Eviction) Act, 1975. I say that such Declaration is available
only to those Mundkars who have a dwelling house with fixed
habitation in the said property. I say that the Declaration Order

dated 30-08-1983 which is at page 30 of the Appeal clearly states

that there is a dwelling house in the said property.

6. I say that, post the Declaration, I applied for a Statutory
Certificate of Purchase and the same was granted to me in
accordance with Sub Section (8) of Section 16 of the Mundkar
Act, 1975 vide Order dated 23-03-2011. The Purchase Order
dated 23-03-2011 is annexed at page 31 of the Appeal and has a
plan of the dwelling house attached, which states that the
dwelling house admeasures an area of 58.42 sq. meters. [ say
that the dwelling house in question has been in existence even
before I was born. I say that the Dwelling house was registered
in the House Tax Records in the year 1988 in the office of the
Village Panchayat of Morjim and currently bears H. No.
1355/(B). I am annexing herewith the house Registration
certificate issued by the Village Panchayat of Morjim, as also

House Tax receipt of the years 1981 to 1984 which is Annexure

R2-2 Colly.

W
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7. I say that on 25-09-20m, part/portion of the dwelling house
collapsed due to heavy rainfall. Infact I have carried out theﬁ
reconstruction of the said portion with the aid of gratuitous )
relief given to me as I could not afford the reconstruction costs
(Pg 36C of the Appeal Memo) and after being accorded due
permission(s). I say that I was accorded the following
permissions for the purpose of carrying out the reconstruction
of my dwelling house, viz., -

71. NOC from GCZMA dated 24-o7-2012 (Pg 38 of the
Appeal Memo)

7.2. Technical Clearance from TCP dated 14-11-2013 (Pg 39 of
the Appeal Memo))

7.3. NOC from Health dept dt. 09-12-2013 (Pg 40 of the
Appeal Memo))

7.4. Permission from the Village Panchayat dt. 13-12-2013 (Pg

41 of the Appeal Memo))

8. I say that the Appellant herein filed complaints against my
dwelling house in the year 2020 before the GCZMA

complaining of violations. I say that an inspection was carried
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out by the officials of the Village Panchayat and the TCP, who
found no violations and reported that the area of the dwelling
house is 64.47 square meters. Similarly, the GCZMA officials
conducted an inspection and the GCZMA Report is at page 57
of the Appeal memo. I say that the GCZMA has come to the
clear finding that the difference in area of 6.04 square meters
from the original is nothing but area holding the septic tank

and that there are no CRZ violations.

. In any case, I say and submit that the said property falls within
200-500 meters of CRZ III zone where not only
RECONSTRUCTION but a full-fledged NEW construction is
permissible under the CRZ Notifications 1991 and 2011 so long
as the construction or reconstruction confirms with the local
town and country planning rules with overall height of
construction not exceeding gmts with two floors (ground + one
floor). I say that I have every right to carry out re-construction
in the said property after taking permissions, which I have

done.


66


10. The contents of paragraphs 1 to 4, 6 to 8, 13 and 14 merit no /.rﬂ

11.
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PARAWISE REPLY

reply.

With respect to the contents of paragraph 5, the same are
denied. I say that this Tribunal, neither the CRZ Authority has
powers to look into the aspect of deviations from approved
plans or for that matter is a RCC roof is installed instead of a
Mangalore tiled roof. I say deviations from approved plans are
within the domain of local construction and planning laws.

The further allegation of extension of the structure beyond the
approved plan is also false. The dwelling house as seen is
originally of area 58.42 sq. meters. The inspection report of the
Village Panchayat and the TCP which is at pg 49-50 and the
GCZMA Report which is at page 57 state that area of the
dwelling house is 64.47 square meters. I say that the GCZMA

has come to a clear finding in the Impugned Order that the

difference in area of 6.04 square meters from the original is

nothing but area holding the septic tank.

. With respect to the contents of paragraphs 9, 10 the claims

therein are denied.

1/
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13. The contents of paragraphs 12, Grounds (A) to (]) are denied.

14. I say that the contents of the foregoing Reply are true to my own
knowledge and belief, except the legal submissions which I

believe to be true.

15. ] say that the Annexures are true copies of their respective

originals.

16.1 say that whatever is stated hereinabove is true to my won

knowledge and belief.

Solemnly affirmed this 05" day of April 2025 at Panaji, Goa.

WRAohwa

Deponent
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SHILPA B. SALGAONKAR
NOTARY AT BARREZ - GOA

: ‘ STATE OF GOA-ND!

: muai:&mlt:f NOTARIAL | " REG. NO. 24340 "
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.. ANNEXURE R2-1
&
. ) i

{N THE COURT OF THE CIVIL JUDGE JUNIOR. DIVISTON AT PERNEM

.

i REGULAR CIVILSULT NQ. a3

9 o '<HRT SUDAM GOPAL PEDNEKAR,

“majcv aged 54 yenrs-,'» marsied, S0 of Late

Babu @ Ciopa) Pedoekar, busipessHan

“ yesident. of House No 1335 Tewb Waddo,

- Movjim , Pespen, Goa. . PLAINTIFF

Vis - : . »

~
7
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_major, mayied, businessnan,

2 MR. MICHAFL X.D'SILVA @
MR. MICKY ISILVA ,

majoy, o9 of Ny, Paudp D'Sitva , buswessman,
Baoth yesidents of House No. 135508,
Temb Waddo , Movjim , Pesoeny, Goz ., ... DEFENDANTS

SLIT FOR PERMAMNENTE MANDATORY INJUINCTION

MAY JT PLEASE YOUR HONOLR ,

The Plaintiff begs to state and subynif as 10 der :-

1 3 'Dmt w:ﬂ:\m tbe Yimits of the Village of Maogjim there exists 3 propesty

Jmmw) as “PR.AC'HE KHAZAN" , this property bearing Swsvey No. 119/5 of the
VJ.Uage nf Muovjino 10 ﬂoe Taluka of Pesnem admeasiving ao area of 7,754 square
metyes, thir propesty bemg bexemnﬁerreferred to asthe * said propesty .

2 That. the said poopesty belonged to ane Mr. Savio Mukund Naik Besi of
C‘.bapm'a , Anjinz vide 3 Deed of Divisian dated 7.6.1950 yecovded at folio 44y of
Rock No. 502,10 the Cui¥ice of the Notary of Bardez Tabelizo G Lobo.

, ; P

3 'Doa! tbe g!andfath ey of Lbe Plaintiff had constmcted 3 bouse i the said
propesty and t.bP father of the Plaintiff Late erual Dhamoz Pednekar was yesiding
in thishouse aJong with his .‘rmm.lymembm < since hirth, Presensly the mothey of the
lehﬂ’as.msudmg in this honse and the same ix also occupied by the Plaintif as
. and when the Plaintiff visits Moviim . In another house in this propesty , there
req:de ﬂoe hmﬂaer of the Pjamnﬁ Khyi Dbm’ma Giopal Pedoekar aJong with his wife

. Sout. Coandyabbags Disarm Pedelar.

)

ﬁ_
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4. That Mr. Savle Mukund Naik Bari bad  vide Ageemeat dated 921951
leased the said graperty in favour of the father of the Planttt Shn Bahu alias
Gopal Dharma Pednekar and since then the father of the Pluntiff 'ﬂcm,o with tus

] | g
family members have heen in excbistve and uninternupted passession. of the saud

property, excapt for sorae structires constnictad theveon

S That the said Savie Muknnd Nak Bert expued soetine o the year
1952/199% and since his deraise |, none of his hews av any ather persans on his

behalf have at anytime claimed any raant or any vight av infarast in the saul property.

8. That catsequently |, since ahout the year 1936 , the father of the Plawdt |
came ta he in the exclusive and unindatruptad possassion and enjoyment. of the saud
prapatty |, by way Qf 'l.dVPt’i‘P pqws.qmn to thP excbiston of all othecs . Afler the

demise. of t.h.a faﬂ:\f-r Q’E tha Ptmnnﬂ: All thP twb.ts came to vest uata the Plantitf
and @_us bmtt}rrq .

1. That. however , Mrs. Vanta Natope and Mr. Aroar Natke , clarang
themsalves ta he tha heus bf Savie Muknod Naik Bert , have fued a Suit agand the
father aof the Plam)‘.tff as a.an the Plamx.tﬁf and his brathers seeking an winoction
fmm mtprﬁatmg . tha sa.ui pt’m,‘tht\j Ttus sait bmrw.g Regular Civit Sutt No.

9 007 s ppnduw d\SpQS:ﬂhPEQtP this Hou ble Court .

8. That a.dgotmnp ta the prapatty of the Planfifis e the propetty hearwg
‘iume NQ 119{4 \vl\Fth. the tmusp of thP DPﬁPL\dam.s s aaated . That the house
of the ﬁumty of thP DPfandants. wWas partmmwd andd the Dgfmul:mts wete allotted a

pottion of the housa : b

9. That snraewhere in Naovember, 2011, the Defeadants caranletely demolished
his portionn Qf the leusa, and commea.mq condrction wn Survey Na. 119/4
\\'L&p?};_t. tgav&t,\g thenemssa.rgsat. hack , L

-

2 M-
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10. That the brather of the Planuff , Mr. Diviroaa . Padnekar thea made a
Caraplaint dated 18112011 ta the variqus anthorities hawng the Panchayat of
Matiim , Block Developraant Ofticer Parnem and alse the Paaem Polwea Station,
inforeing theoa of the illegal eonsiruction heing caried out by the Defendants n

his property without lraving the racplisite set hack

11,  That the Panchayat then , on catrying out arcrssacy wupiiries |, isoed a
Natice under Section. £4.3¢) datad 21 11 2011 directung, the Defendants to stop the
illegal constraction cartiad ant hy the Defendants . This Notice also mentioned that
nao pewnission was sought from the Village Panchavat of Matjin by the Dafendanis
far cancying aut the construction works |, as regiived undar Section 66(1) of the (Goa
Panchayat Ray Ant . .

12, That fram the ahave Natice it was therefore clear that, the Defeadants wee
aot aaly carcying, out constmction without laving the tamuisie set back , but also
the Defendants did not. have the lwenses anud peeraissions from the canserned

. autharities fat carrying out the saud consnictian

13. Thatthe Defpmhnls haweveat | wutter vinlation af the Stop Natice tsmed by
tha Panchayat , mnt.wuxad with the vmu:t.u.mtmuwnd!.

4. That mbvqmnﬂy the Blark DP'JFLanguL Officer , Perneva , vide Stop
Natice da.bad 10 5 2012, i tervas of Section, 66 (6)of the Gaa Panchayat Ray Art,

1994 veguired ti?.a Defendant Na. 2 to stop the tlegal canstruction watk heng
t:L:La\n"tad Ic:\ut. as the Defendant Na. 2 failed to pradige any yithente dooitaents

anthotizing i ta carty on the consgmction of hishause

'jlf}. That. s 'Lls.n thP DPgut.\_, Callactor 'md 3D O Parnera |, on 2 Complaind by
the tht.tﬁ vuiP Otdf-r dated 762012 thlanrl the Defendants to stap the Wepgal
t:oastmt:t.mu waotk and also directed the Palice authortues Parnen Police Statwon
to pravida nacessary assistancs ta the NLmﬂ:xuiar to stap the wark and alsa ta keep
a wai.rb. whtlst. p':xm]lmg 5Q that. th,F watlk s nat te-garted . The Quder also
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mentioned that. in casa the watk was ro-garted | sringent action wanld he taken
ncludng saipire of plant and machinery as well as ssaling of the prewises peading
corapletion of enuicy .

16. That thereafter , the iliegal constmction wark which was betng, carvied aut
by the Defeodants was stopped for soratiae

17. That sxhs;atqmt&ly in March 2013 | the Plaindiff natined that the Defendants
again covaraenced the llegal canstrction wark . On 2 complaint caade by the
Plaintiff |, the Deputy Cottector and § D Q. Paraeoa , ismed a Memarandim dated
1932013 to the Paliee Inspector Parnem ropiring, theva to stop the Tlegal
Congmetion watk carvied ant by the Dafendants .

18 That. the Defewl'mt.s; then vide thew reply dated 7132013 inforcard the
DPputy CQU.PJ‘tot that the Goa Caastal Zoue Managenoens. Antharity vide NOC.
hearing, No G('ZI\IPJN( 12-13/32/682 dated 79 2012 had grantad parraission ta the
Defeandants for te lAu:s ot dheir hausa heariag, Na. 1333-B i Survey Na. 119/4-A of
Mot Village o Perner Tabikr .

19, That this NOGC. ismed by the (Goa Cloasal Zons Managenent Aunthatity
qhuwathal the.Defﬁ.miamsw ara granged parmission & far repairs of the axiding house
bP'nmP Na. BSS-B in Survey Na. 119/4- A of the Marjuo Village , nat exceading
the existing, FS[ existing, plinth, area and axisting, density  and further sibject ta
t_;‘mlftx_tm;mnw\;h taqa,_.@bmhimp frye laws .

“

[
"’0 That th.P Goa C‘.aa.si.al Zans WManageowent. fuitharity bad grantad permissian
ta thP Defrnd:mts anly to tepair their exiging houss and the Defeodanis oo the
’Enrcp ef this NOQ C hns camn:m.nrad ra-constoaction of his pottioa the hausa by
demolishing, the existing sractbiee thevehy pimsing the perratssion g granted by the
-_Gm (“'aasml Zrm.e Managerarod. Anthority . Anart from that, , & was nacessacy that

the defendant obtain the Perrission from the Tawn & Gaundey Departaaat wis 44

(W]

; t : i i
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of the town & Country Plining Act and the Permission from the Village
Panchayat of Matiim under Sac. 64 af the Goa Panchayat Ray Act .

2%, That vide this veply of tha Defendants | # also carae to the knowledge of the
Plaintdff that the Defendants had carried out Mistation of their pottion of the housa
_which was now allatted the Survey No. L194-A of the Village of Matjim . The
Plaintiff for all this time |, and at. the ticae of making the complants to the various
Gaverament Anthotities was under the rapression that the part of the pragecty
whete the Defendants were cartying aut the illegal consmction was a part. of the

praperty bearing Survey Na. 11944 of the Village of Maciim

22, That sihseguently | it was also saan that apad from the consiniction of the
Defendants heing Lllpgat wdhout. any tPﬂluGtLP perraisstons from the concered
P«utlmut.ms andwd.hout. leaving, tbP reqpisia set back | the Defendants had alsa
Pm‘to'u‘hf-d in the pmp?ttg hearing, Survey No. 11943 clawoed by the Platntaft by
:ﬂ?_out. 10 meter in WL{%&\ and baving a leagth of 1330 metres . This illagal
constniation” cartiad aut by the Defendants without aecessary licenses anrd without
leaving the necessary sat back along with the esncroachrasnt in the propetty of the

Plaintiff s heteinafiar collectively referrad to as the “SUTT CONSTRUCTION",

23. ’[ha.t the P}amhff thea vude htf.at datad 28 3 2013 nforred the Goa Coastal
Zoone Manageraend Autharity thal. the constniction cartied aut by the Defendants
was without any lit:eusa‘?.s ahtained fraa the Village Panchayat Morjion and had also
aucraached upan the prapadty clairoed by the Plaintiff bearing Sucvey No . 11943

4. That the SUIT\ COT.:\TSTRH CTION. cattiad out hy the Defendants s
coraplataly tllegal snee the law taggires 2 raninuam get hack of 100 meatres to he
maiataingd from the houndary af the propetty , oo all sides of the house . Apart
from that , the construction is cotopletely illegal |, the same encroaching upan the
property bearing Survey Na. L119(3 of Matjima Village , therehy hatng i violation
of the propristary vighis ot tha Platqht&‘ _ i addition ta the violatian of aw , Lght

and ventilation |, thershy cansing satious njudics o the Plandiff and his farauly

: RS
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Apart from that th? congtrction as heing et ied Mt indicates thas the Dafendants
alsa deswe to ttmmt.a.m windows facing, the pmpptt.\_; hearing, Sucvey Na. L1943

Quch windaws cannot at all he vaaintained without mattanng, the waopiste sat

hack.

75 That the Plaintiff has alse gat dona 2 Survey Report frov Shet Suehal D.
Pednekar dated 3032013 and the Planiiff relizs upon the saae . The Sucvey
Repatt apart from the constmiction being carciad out by the Defecdants also
indicatas the barbed wire feocing atactad by the Defeadants asalso the house of the
Plaintiff as alse the house of the bhrother of the Planff . The Platdiff has got
clickad phatographs of the construction being cartiad aut , o 223 2013 asalsa the
phatographs later talken an 30 17013 and the Plaintiff ralies upan the sace . The
said photogeaphs clearty ndicate the constniction heing undertaken tcriedly and

with space teft for evecting cobicans later an .

6. That. n 'd:\P er'ums;t,mrfa , the Plaintift s entitlzd to 2 ludgewent and
Dacree reguiring the Defendants ta stop the SUTT CONSTRIICTION forthwih

27.  That the Plantiff is also entitled to a Judgerant and Dacrer of Parnansut
Mandatory Injunction teguiring, the Defendant to deronlish the pattion of the
c:oustmctmu that cames within the sat back area of 3 cantars from tha praperty of
thP Platntiff and that. whu*h Pm‘tQ'll‘th npon the propedy bearing Survey Na.
119 /3 Qf I\'[raqtm Vlllmg;a Tha PL‘a.mttﬁt is ﬂsq enfitled te a Mandatory Injoation
teoping the Defmuim\ts to remove the bu’oad wire frocing eractad o Snevey No.
11943 ofb.tntstq_\\[tlb';ge S

28. '[ha.t. an account of the enctoachrent and the ewction of the harhed wuwe
fencing the mavewent of the Plaintiff and his ather family necahers o the propedy
bearing Sucvey, No. 119/3 of Matjim ¥ lillage is restricted and the Plaiatidt thewfore
is entitled to dareages at Rs. SQ(- per day froma the date of filing of the sutt till the
Defaadants teraave the barbed wire fencing and the encroachment done w the
propetty bearing Sugvey Ne. 11943 qof Maotjia Village .
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29, That the pending the hearing and final disposal of the suit |, Plaintiff is also
entitled ta 2 Teraparary Injuaction veouiting the Dafeadants to maintain satus quo
and nat ta carry qut any further construction

30.  That the case of action for the present suit arase in March 2013 when the
Defendants commenced the Sui Consm'mt'mn withaut cantaniag the mandatory
sat hacks and by encroaching in the property hearing Survey No. 11949 claired by
the Plaintiff .

3. “That the Blubiit basaat Gy othee Gkl sTian;ihe meVTmEs ot
action and this suit is therefore aot barvad by res-fudicata . The addressas as set out
in the Canse title are the regigterad addresses of the partiag .

32, That for th.e pu'tv;)ose of junsdiction and vabiation, the siit ts valued at Rs.
100/- , on which an apprapriate cautt fee tspaid .

13. Thatthe SUI.T CONSTRIICTION is carried aut at Matjira , which s within
the jrisdiction of this Hon'hle Cont. .

2

34..  That the Plaintiffs shall raly upan the documents, 1 Uit whersof 5 annexed

herata.

That the Plaintiff thacefore prays:
. . .‘;;.v
a. For a Judgement ardl Decres of Peransnt Injunction redramning the

Defeadants from cartying out the SUTT CONSTRIICTION .

b. Far a Iudgeménh and Dacrer of Mandatory Injunction tequuing the
Defendants to demalish the construction carrted out within the 3 00 weatre
set back from the propetty hearing Survey Na. 119/% as alsa the construction

carried aut by encraaching in the praperty hearing Survey Na. 1193 of

, -
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Motjim Village as alsa the harbad wires fencing ecected in Survey No. 119/5
of Morjia Village .

N

For an Qedet of Temparary Injunction , pending the heaving awd funal
disposal of the Suit |, directing the Defeodants his agends |, sarvants at any
athat pm‘,’;;nn/s acting fot and on behalf of the Defendants to Sop the SUTT
CONSTRIJCTION . .

4.  For damages at Rs. 500(- per day from the date of filing of the it till the
Dafendants remave the harbed wite fencing and the encroachment done
the prapetty beiaxing Survey Na. 119/5 of Maotjim Village .

e. Faor costs .

i i S
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a2 PLAINTIFE

Addvacate for thig Plai;l;\tjﬂ?
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VERIFICATION

1, Mr. Sudam Gopal Pednekar |, major , marvied , tasideat of House No.
1333, Termh Waddao , Marjim ,Padoem , Goa, do bereby werify and state that the
conteats of paras 1, 3pt , Spt ,6pt , 7,8 ,9,10,11 ,12 13,14 15,116,147 ,18
,19,20pt , 21pt , 220t ,23 , 2pt , 25pt , 26,27 , 28,29 ,30pt , 31,32 ;33 and
14 are trus to ray knowledge and the contents af paras 2 ,3pt .4, Spt |, 6ot , 20t ,
'lrlpt , 22 pt 4ot , 25pt and 30pt are on inforraation recetved and helieved ta be
true . e

PLAINTIEFF

Jdentified by e

Advocate.
MR Y

10 @
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AFFIDAVIT

L, Mr. Sudam Gopal Pednskar , major , married | resident. of Houss No.
1333 , Teradh Waddo , Morjim , Pedoem , (Goa, do herehy verify and state on cath
th:xt.thﬂcmxantsofparasl ,3pt, Spt ,G?t. J1,8,9,10,11,12,13 , 14 ,19 16,
17,18 ,19 ,20pt , 2lpt , 22t , 23, 2dpt , Lspt ,26,27 ,28 ,79 ,30pt 31,30,
33 and 34 are tnie ta tay knowledge and the contents of paras 2, Ipt 4, 39t Gpt,
et , 21pt , 22 pt 2dpt , 23pt and I0ptare oo infarmation tacsived and believad to
he true .

Sslernly affwmed at Perasra )
On s ¥ duy of Aprit 2013
Depaonesut

Identified & explained in K cnkani by me

Advocate

[2 2 A

’ B
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VILLAGE PANCHAYAT MORIJIM
TAL. PERNEM GOA

E-Mail:- grampanchayatmorjim@gmail.com www.vpmarjim.com Phone no. 2244310

Ref. No. VP/MOR/PER/CERT./2024-25/ ;9. [ Date:- 27 /02/ 2025

HOUSE REGISTRATION CERTIFICATE

This is to certify that the Structure bearing house No. 1355/(B), situated at
Tembwada Morjim, Pernem — Goa is found registered in the House tax
assessment Register (Form No. Vll) of this Panchayat in the name of Shri./Smt.
Paulo D'Silva since year 1988 to 2025 & the same is found registered in his/her
name till date

This certificate is issued at the request of Mrs./Mr. Michael X. D'Silva R/o.
Tembwada, Morjim, Pernem —Goa.

Place:- Morjim.

/gﬁu‘;‘ﬁ’:

SECRETARY
Vitlage Panchayat Morjisi.
Tal: Pernem-Goa.

Date:- 27.02.2025.
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, B9 & ¥ Form No. 4

Recelpt Book N o._ 3
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TITFST qTHIT TETS " Rupees M o ~_—,

~ on account of B { o5 L_*—;;:_L"ﬁ _(;53 i‘“_f \ ] S sRomarsy
Date /arérg i ﬁﬁ [%7 RIS

reference to cash en

try book ____ SAET gesf
Page No. qr. . "
for ()/ - m#ﬁ ST e g sy gat
Signatu

re ‘.a.nd Designation of Issuing Officer

95 b €2 (1)
gé 9‘0 L+
g* b 8¢
¢ bgq w

29 ko &)
C'Zl’f.acf' Le)

Uk 12 )
92 kb a3 \3)

/



81


